
4 Order .Led 2U.1.2004 

This Orqin1 NpiiCatiOfl ws filed on 

On Acl , & 	, dofecbs were pointed oob by the 

ojis Lry and ace oLdnqiy li.bc r by w 	qran Led be 

apui.ic ant to remove the defects by 	30 

NO steps having been taken to remove bhe defects 

thL matter was listed before the La Zixna on 

whn none appeared on behalf of the applicant bofore 

th Rgistrars Court and in the said premises 

th LPmatber has been listed before the uench today 

for ordcs0 

Unless the defects as pon b. out by the 

Registry are removed by 20 2 .2004, LbLs 0 A. shal]. 

be' dism.Lscd without any i.e Ic i.ence be he be vV,7 1 . 

send a copy of this order to the applicant 

in his given address nn'J a COj. of 	order be 

set to oar Association for being diepiyed on the 

o:Lioe board 

hWF ICR ( JUF IC IAL) 


